IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH
AT HYDERABAD

DA_222/94., Ot, of Order :25-11-1994,
N.Prakash
e .Applica nt
Vg,

1. The Ceneral Managser, Ordinance Factory
Project, Min, of Defence, Govt. of India,
Eddumailaram Village, Medak Uistrict, AP.

2. Revenue Divisional Officer, Sangareddy,
Govt. of Andhra Pradesh, Sangareddy,
Medak District,

.sssf8spondents

Counsel for ths Applicant : Shri Meherchand Nori

Counsel for the Respondents @ Shri N.V.Ramana, Addl.CGSC

Shri D.Pandurenga Reddy, -
Spl.Coungel for Gouvt. of AP

CORAM:

THE HON'BLE SHRI A.V.HARIDASAN : MEMBER  (J)

THE HON'BLE SHRI A.B.GORTHI H MEMBER  (A)
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DA 222/94, Ot. of Crder :25-11-1994,

(Order passed by Hon'bile Shri A.V.Haridasan, Member (J) ),
* % »
The grievance of thg applicant Sri M.Prakash is that
he hés not been provided with a job by the Respondents in the
Land Lonéers Quota. The land belonging to Sri Narasimlu, the

father-in-lay of the applicant acquired ggfthe Ordnance Factar,
A

Medak, The applicant claims that he is 3 dependent ax & on hig

.
father in laﬁkﬁland and is entitled for employment as per the

acheme,

2. - In the reply s tatement, the Respondents stated that one
of the dependents i,e. Sri Sathiah has been provided job and

therefore another claim is not entartainable,

3, Heard Counsel on either side. The applicant is neither
land looser nor a dependent of the land looser, He is ondy son

in lauw of the land looser. Therefors the applicant has nc loco-
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standg to claim employment in the land loosers’ quota. Thaagh-d,
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this vital aspect has npot been putforth in the reply statement, we
have gone through the allfgations in the application and the

contents of the reply statement and taken into account the entitle-

o~ .
ment of the applicant., As ths Applicant istgﬁaungtranger to the

+

land acquired E?i}he Ordnance Factory, being sun-innlgu of the

any empioyment as a dependent of the land looser.
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paragraphs, we dismisa the application léauing the parties

to bear their own costs,
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In the light of what is stated in the above

—

(A.U.HARIDASAN)
Member (A) | Member (J)

Dt, 25th November, 1994,
Dictated in Open Court,
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DEPUTY REPIJTHA ikTC!

1. The General Manager, Ordinance Factory Project,
Ministry of Befence, Govt., of India,
Eddumailaram, Medak District.

Reverte Divisional OPFficer, Sanpareddy,

Govtsof Andhra Pradesh, Sangareddy, Madak District.
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copy to Mr, Nehechand Nori, Advocate,CAT,Hyderabad,

copy to Mr.N.Y.Ramama, Addl.CGSC.CAT,8yderabad.
cony to Mr.O.Pandurenga Reddy,Spl. Counsel for A.P.
copy to Library,CAT, Hyderabad '
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CTHE HONTBLE M2.A.YJHARIDABAN ¢ MIiaTill

THE HONTELE MRL,AL.S.00RTHT ¢ MIMZER{~ -

DATED: 7,<f\\ \C’{ 1

JBREER/IUDGMENT, S——

Allowed.

Disphsad of with Dirsctian.

- _Dismissed;
Dismigsad as uwibtihdrauwn
Disfissed for default
Rejaktted/COrdsred LKQW'
T3 order 2s to costs.f&ffﬁaf;*
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